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pullerton - Fullerton India Credit Company Limited

risnta sammaan ko COFPOFate Office: Supreme Business Park, Floors 6, B Wing, Powai, Mumbai 400 076
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice of 15 days for Sale of Immovable Asset(s) under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantor(s) that the below described immovable properties mortgaged/charged to the
Secured Creditor, the possession of which has been taken by the Authorised Officer of
Fullerton India Credit Company Limited/Secured Creditor, will be sold on “As is where
is”, “As is what is”, and “Whatever there is” on 22.03.2022 at 11:00 am to 01:00 pm
(with unlimited extensions of 5 minute each), for recovery of Rs.1 2,04,85,978.02/-
(Rupees Twelve Crore Four Lakh Eighty Five Thousand Nine Hundred Seventy Eight
And Two Paise Only) as on 03.12.2019 and further interest and other expenses thereon
till the date of realization, due to Fullerton India Credit Company Limited/Secured Creditor
from the Borrowers and Guarantor(s) namely 1) Indus Projects Ltd 2) Mr. Kishor
Himatlal Mehta 3) Mr. Abhay Kishor Mehta 4) Mr. Mahavir Kishor Mehta 5)
Mr.Madhur Kishor Mehta 6) Indus Mechanical Engineering Company Pvt. Ltd 7)
Indus Engineering Company.
The reserve price will be Rs. 35,00,00,000/- (Rupees Thirty-Five Crore Only) and the
Earnest Money Deposit (EMD) will be Rs. 3,50,00,000/- (Rupees Three Crore Fifty
Lakh Only) The last date of EMD depositis 21.03.2022.

Description of Inmovable Property: Survey No. 86, Hissa No. 18B and land, Survey
No. 86, Hissa No. 19(P) & S No. 92(P), Land bearing S. No. 86 & 92 have been given
CTS No. 1633/1 & 1633/A, “PART” of CTS No. 1633/A admeasuring 2682.51
square meter and part of 1633/1 admeasuring 1477.96 square meter, Marol Naka,
0ff. Mathuradas Vasnji Road, Behind Mittal Commercial Complex, Andheri (East),
Mumbai - 400 059.

For detailed terms and conditions of the sale, please Contact 1) Mr. Mangesh Patil: +91-
8082054151 2) Mr. Anurag Mishra: +91-7710970180 3) MrAshok Kumar
Manda: +91-9892294841 Or refer to the link provided in Fullerton India Credit Company
Limited/Secured Creditor’s website i.e. www.fullertonindia.com

PN
Indusind Bank (3}
IndusInd Bank Ltd. 11" Floor, Tower 1, One Indiabulls Centre, 841, Senapati Bapat Marg,
Elphinstone Road, Mumbai 400013 Direct : 71432219 Board : 71431999

POSSESSION NOTICE (see ruleg(1)
Appendix - IV (for Iimovable/movable property)

Whereas,
The Authorized Officer of the Indusind Bank Ltd under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
and in exercise of powers conferred under section 13 (12) read with rule 3 of the
security Interest (Enforcement) Rules 2002 issued Demand Notice dated 04-05-2018
calling upon the borrower M/s Sayali Containers through its Proprietor Mr.
Santosh Nalawade and the guarantors Mr. Santosh Nalawade and Mrs.
Sadhana Nalawade to repay the amount mentioned in the said notice being Rs.
66,63,708.60 (Rupees Sixty Six Lakhs Sixty Three Thousand Seven Hundred
and Eight and Paise Sixty Only) as on 03/05/2018 together with further interest
plus costs, charges and expenses etc. within 60 days from the date of receipt of the
said notice.
The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him/her under
sub-section (4) of section 13 of Act read with rule 8 of the Security Interest
(Enforcement) Rules, 2002 on this the 28th day of February of the year 2022.
The borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
the Indusind Bank Ltd for an amount of Rs. 66,63,708.60 (Rupees Sixty Six Lakhs
Sixty Three Thousand Seven Hundred and Eight and Paise Sixty Only) as on
03/05/2018 together with further interest plus costs, charges and expenses etc.
thereon (less amounts paid since issue of demand notice, if any).
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the
Act, in respect of time available, to redeem the secured assets.

Description of Imnmovable Property.
Property No 1: Office No. 111, on the 1st Floor, in the building known as “Citi Tower”,
PlotNo. 55, Sector-15, CBD Belapur, Navi Mumbai, Taluka and District Thane.
Property No 2: Unit No. 29 admeasuring 345 square feet of builtup area on the 1st
floor of the building known as “Hilton Centre”, Plot No. 66, Sector-11, CBD Belapur,
Navi Mumbai, Taluka & District Thane.

Place: Mumbai

SD/-, Authorised Officer.

Date: 28-Feb-2022

éyuu
\ x’

Office of the Assistant Commissioner, E-ward
Office Bldg., 1st Floor, 10th Sk. Haffizudddin
Marg, Byculla, Mumbai-400 008

No. : PCO/E/1759/SR; Date - 26.02.2022
NOTICE

Applications are invited from registered Sahakari/
Berojgar Seva Sahakari Sansthas, for providing 30
Volunteers to render Insecticidal treatment at Building
Construction sites for 162 days for control of Malaria &
Dengue, in E ward.

Interested Sansthas should download applications
on M.C.G.M. portal http://portal.mcgm.gov.in or contact
at the office of the Pest Control Officer, (Office
address-Pest Control Officer, E-ward, Gr. Floor, 10th
Shaikh Haffizuddin Marg, Byculla, Mumbai-400 008,
Tel No. (Office) 022/23081471, Ext-112 /113.

The last date for submission of applications at the
office of Pest Control Officer is Dtd. 09.03.2022 before
4.00 p.m. on working days.

BRIHANMUMBAI

MAHANAGARPALIKA

Sd/-
Assistant Commissioner 'E' ward

PRO/2463/ADV/2021-22

FORMA
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
PAARKADEL BALLAST TECHNOLOGY PRIVATE LIMITED.
.|Name of corporate person Paarkadel Ballast Technology Private Limited
.| Date of incorporation of February 17, 2017
corporate person
.| Authority under which corporate
person is incorporated / registered
.| Corporate Identity Number of
Corporate person
.| Address of the registered office and
principal office (if any) of Corporate
person
.|Liquidation commencement date of
corporate person
.|Name, Address, Email Address, Name: Kumudini Bhalerao
Telephone Number and the Address: Ecstasy, 803/804, 9th Floor, City of Joy,
Registration number of the liquidator |J.S.D Road, Mulund (W), Mumbai- 400 080
Email: kumudiniparanjape@mmijc.in
Telephone No: 022-21678102
Registration No: IBBI/IPA-002/IP-
N00099/2017-18/10242
8.| Last date for submission of claims | March 30, 2022.
Notice is hereby given that M/s Paarkadel Ballast Technology Private Limited has
commenced voluntary liquidation on February 28, 2022.
The stakeholders of M/s Paarkadel Ballast Technology Private Limited are hereby
called upon to submit a proof of their claims, on or before March 30, 2022, to the liquidator
atthe address mentioned againstitemno. 7
The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

N

w

Registrar of Companies, Mumbai under
Companies Act, 2013
U74999MH2017PTC291377

S

[3

Registered Office: 202, M.V. Everest, Ravi
Indl Comp, Bhakti Mandir, Panch-Pakhdi,
Thane-400602, Maharashtra, India
February 28, 2022

[=2]

=

Sd/-
Date: 03.03.2022 Fullerton India Credit Company Limited Place:Mumbai Authorised Officer

i T Submission of false or misleading proofs of claim shall attract penalties.
Avoid Self Medication ap P Sd/-

Date : March 03, 2022 Kumudini Bhalerao, Liquidator
Place : Mumbai Reg No.: IBBI/IPA-002/IP-N00099/2017-18/10242

@ IDBI BANK Retail Recovery Department, 2nd Floor, Mittal Court, B- Wing, Nariman Point, Mumbai -400021,
Tel. No. : 022-6127 9365 / 6127 9288/ 6127 9342
ZIN:L65190MH2004GOI 148838 POSSESSION NOTICE S5 Jiit ﬂ?)?{l Bank of Baroda Boisar Branch
The undersigned being the authorised officer of IDBI Bank Limited under the Securitisati d R truction of Financial Assets and Office No 3 o 10, Khodaram Baug,
e undersigne eing the authorised ofiicer Of an Imited under the Securitisation an econstruction of Financial Assets an H
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred under Section 13(12) read with rule 3 of BankofBaroda Tarapl:,rhl.?g;ngsoIszasr%vz)spa;%i;gajo1501
Security Interest (Enforcement) Rules, 2002 issued a demand notice, calling upon the borrowers to repay the amount mentioned in the notice - e ‘ o eVey = 2
within 60 days from the date of the receipt of the said notice. E“—Eﬁiﬂﬁ?ﬁe 3ifa sreusTela fHfasa gl Email: boisar@bankofbaroda.com
The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned has N _
taken possession of the property described herein below, in exercise of powers conferred on him under sub-section (4) of section 13 of Act (%Tﬁ?] 33|'|TIB|'UT) POSSESSION NOTICE
read with rule 8 of the Security Interest (Enforcement) Rules, 2002. . . . 5 [Under Rule 8(1) of Security Interest (Enforcement) Rules, 2002]
The borrowers attention is invited to provisions of sub section (8) of section 13 of the Act, in respect of time available, to redeem the secured fafaer smH=or X[@-T %o - DWSD/Gumla/Dumri/07/2021-22 fei® — 02.03.2022 Whereas
assets. i v i i .
The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will qﬁ &1 Mo IR0 HE&AT— 251521 The undersigned being the authorized officer of the Bank of Baroda, Boisar Branch,
be subject to the charge of the IDBI Bank Ltd for an amount mentioned below and interest and charges thereon. 1 m DT A9 — qu*IT m ?ﬁ ??Iﬁ Q?I ﬁ_cb_d a?ﬁ 1J'|Tﬁ ﬁ HT'{IT“T q.lgq mﬁf QTTGHT a} Office No 3 to 10, Khodaram Baug, Tarapur Road, Boisar(W), under the Securitisation
Name of the Borrower /Owner of the property/ Date of - Date of Description of Property Amount Pryfor & wefura ﬁﬂq—d ud, fafr= sggal @ Roed v g7 &, am=o o o and Reconstruction of Flngn0|aIA§sets and EnforcementofSecuntyIpterestAct, 2002
Glarantohanciioanivichioy Demandintica][ghossession atllinailiy : — SN U N VI (Act No. 54 of 2002) and in exercise of powers conferred under section 13 (12) read
it FeHIT e _u . 3TR0 ¥fo o A, au . 3molodlo with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice
Rajesh Ramchandra Korlekar 08.06.2021 [ 24.02.2022 |Flat 205,2Nd FIr,F Wing,Laxmi Rs. MR, Wie dardy, gerfean) snfe &1 fomfo &, 3F vd s rsfST ug faaver a9 dated 18/11/2019 Callirzlg upon the Borrower(s)/Guaréntor(s) Mr. Gulshan Kumar
& Vaishnavi R. Korlekar Akash Complex , Boisar West Off| 2731178.00 ? é’[ - aﬁ ﬁf ﬁfﬂﬁ Trﬁ # Eb—l'!]( ?h ?.P[ - @ 3“1% .
A/C.no - 1343675100008976 P K Rd Village Kurgaon , Palghar , q Sloarrgo urgal @Y Imqfed e S BT . d10dto vF AR W Ahuja & Mrs. Indu Gulshan Ahuja, to repay the amount mentioned in the notice being
Maharashtra , 401502 @1 amyff ¢q srfdrerus va uia a6l a% aREred vd RNl U9 o gafed aeel et Rs. 64,54,303/- (Rupees Sixty Four Lakh Fifty Four Thousand Three Hundred
- . 64,54,
RS ramehandra SAH 08.09.2021 | 24.02.2022 | Flat No 301, 3Rd Floor, C- Wing.| = Rs. sl B B AER R i —wearor faarT | wea aie Three Only) and Interest thereon as on 28.02.2022 within 60 days from the date of
rs. Rubu Kumari Bldg No 2, Mahavir Shopping| 1944047.00 < L . X R . L
A/C.no 1343675100007627 Center, Umroli, Palghar, 401501 2 | urepfora wrfer -— 889.76 oIRg WU receipt of the said potlcgwnhfuture|nterestand|ncujen?alcharges'w.e.f 02/03/2022
Sachin Shankar Patil & 24.09.2021 | 24.02.2022 | Flat No.305,B Wing, Prabhat Tower Rs. 3 | ares @ 1T — 8.90 NG ®U The borrower having failed to repay the amount, notice is hereby given to the borrower/
Laxmi Shankr Patil Chsl, Evershine City, Gokhiware, [17,74,336.00 - 1 Guarantor and the public in general that the undersigned has taken possession of the
A/C.no 0125675100003582 Vasai, Maharashtra- 401202 4 | ot gof T oY aaf .— 24 A8 + 3 7E for Trial Run for Rectification of defects etc. e pUbLC In GENSIE ; g poss
5052001 (25052057 1203 - S S property described herein below in exercise of powers conferred on him/her under
m:SRJa;nha“éagoﬁ;’;f;‘éyrien’;\?:;'I 6.08.20 02.2022 (203 A-Wing Inder Gurukul Chs. Rs. 5 | JewTge W Ffder gebreE @1 Ay - 04.03.2022, 02.00 T URTEH TP | section 13(4) of the said Act read with rule 8 of the Security Interest (Enforcement)
yengar Indralok Comple,X, Village Navghar, | 4,83,328.35 m ‘sﬁ@ ﬂﬁﬁ"T Eﬁf ﬁf@l’ ﬁ .
& Guarantor : Varun Ajit Mainkar A/C No : Bhayander(E), Thane, 401105 6 - 08.03.2022, 03.00 3URTE Rules, 2002 on this 02 Day of March of the year 2022.
0123675100008617 JFITT WA, BT BRI, The borrower/guarantor in particular and the public in general is hereby cautioned not
Mr Anil Jag_annath Sangewar & 06.08.2021 | 28.02.2022 | Flat No 603 6th_FI00rAWing God_avari, Rs. ﬁma B39, ﬁ%’ﬁ to deal with the property and any dealings with the property will be subject to the charge
Mrs Parvati Jagannath Sangewar Apartment Jangid Complex Shanti Park | 7,35,719.83 . . f the State Bank of India. f t Rs. 64.54.303/- (R Si F Lakh
A/C No. : 023675100019044 Road,Mira Road, Thane, 401107 e it @ srf~w fafdr vd a7 — 15.03.2022, 5.00 Tl JURTET TP | of the State Bank of India, for an amount Rs. 64,54,303/- (Rupees Sixty Four Lal
Mr Ravindra Joil & Mr Prapti Joil 06.08.2021 | 28.02.2022 |Fla Tno.304, 3Rd Floor,Siddhi Apt, Rs. 8 | I TR T GRAYT {I0F BT q ST BR BN S [0, THT T R — 16.03.2022, 3.00 TN Fifty Four Thousand Three Hundred Three Only) plus interest and incidental
Alc No. : 1597675100001205 & Bldg No 2,New Siddhi Chsl, Samel,|15,12,299.00 ' R a’cﬁ expensesincurred by bank w.e.f. 02/03/2022.
1597675100001199 Nalasopara W, Thane, 401203 B o - The borrower's attention is invited to provisions of sub section (8) of section 13 of the
Mr Vivek Prabhakar Kotapkar & 06.08.2021 | 28.02.2022 |Flat 01 Gr Floor A Wing,Oval Court Rs. HHIUTAS A Hrafer, ERNE i ; i
Mr Pooja Vivek Kotapkar A/C No. : Chsl S No47 H S 9/1, Nallaspoara, | 19,21,435.00 qeAl TAvSE A @ Act inrespectoftime aallble,to redeem the secured assels.
0244675100014784 & 0244675100014827 401020 . Description of Property (Movable/Immovable)
Shri . Uday Sudhakar Thakur & 06.08.2021 |28.02.2022 [Flat No 105, 1St Floor, A Wing, Rs. (o) areheror \’ﬂ'”“"“ W;\:MM”, ”‘%}’10‘ w Equitable mortgage of Flat No 10, 2nd Floor, Bidg No A/5, Krishna Sudama Co-
Ms. Vibhavari Uday Thakur Kipal Mourya, Village Vadavali,|17,80,888.00 =TI dl 3T W EFI'J‘?R'{ . h . : . y .
. operative housing society Ltd, Sector No 1, Krishna Nagar, Survey No 133, Village
A/C No- 2056675100002622 & Gb Road, Thane West, Thane, PN N ©
2056675100002691 Maharashtra, Pin: 400610 (3) &g e ST BT DrTerd, qgsiel Tq Sarawali Dist Palghar .
Mr.krishnakumar K Pillai & 16-12-2021 | 28.02.2022 | 702 Buiding F-1 Govind Dham - Rs wedl Yerd @ eI § Equitable mortgage of Flat No 12, 3rd Floor Bldg No A/17, Krishna Gopal CHS Ltd,
Mrs. Rupa Krishnakumar Pila Phass | Govin, D Dham Phasa l Ok | 26,63,566.00 o | i1 @ o At & @ier @ [ 0d @ — 16.03.2022, 05.00 o1 SRS T Krishna Nagar, Boisar East 401501
] ) Maharashtra, Pin: 400605 ' 10| fAfeeT & o fist @ @rem &1 fafr — qc A ] od fohar o 7 Sd/-
Mr. Suresh Narashimha Hegde & 16-12-2021 |28.02.2022 |Flat No 101,1st Floor, Siddhachal Rs 11| fAfeT 3T R 9Tl USTRIGR) Ud Brafed &7 Udl —  briuTcld i, Yol Ud w<od] Place :Boisar Authorised Officer
Mrs. Rekha Suresh Hegde Phase-IV Chs, L Bldg No 26Vil-|30,45,350.00 YHUS e, THeAT | Date :02.03.2022 Bank of Baroda
A/C No 0117675100028526, Majiwade, Thane, Maharashtra, Pin: _ _ ’
0753675100023913 400610 12| AIREIRHT BRI HT qP 0 06524— 223058
Shri. Shakil A Ibrahim Birajdar & 10-06-2021 |28.02.2022 |202 2nd FIr Bella Casa Malvani Mahavir Rs mﬁ? ?ﬂg:{ : I T
Shri.riyaz Ahmed Birajdar. A/C No Chsl,Rsc 6 Plot 49 Mhada Layout C T |33,96,674.00 13 g W Kzl g?’q 0 7488491963 P U B I c N o I c E
0753675100013828, 0753675100015817, S 3525, Mumbai, Village Malvani Malad . aE S Yo v et R R P R TS Aifrer T ¥
0753675100013819 (W) Maharashtra, Pin: 400095 e . ?)35% Gﬁ% 3 ) il 3 Tl ﬁm‘n . ﬁ?ﬁ € q mé?n A ef é;ﬁl g o ] ] ]
Shri Vineet Kumar Gulati & 16-12-2021 | 28.02.2022 |Flat No 1206 12Th Floor A Wing, Rs. dratde & 60 T & e Jasier v werww e 5 aHfyard g | Notice is hereby given that Smt. Nirmala Yashawant Gokhale, Bharati
Gaganpreetkaur BrightA/C No Sausalito Kia Park Chsl, Mumbai, | 94,32,917.00 = fawmirr usties 676(CDO) faieh 20.10.2012 & SRR N LA BT AU 1 A(ard &N fob roareriel Joshi, Revati Joshi, Madhav Yashwant Gokhale, (hereinafter referred to as
0033675100008525, 0033675100008549 Maharashtra, Pin: 400058 faell ) o 3 ST g IS STIRIIG A aof 8 & 3R A Fife & oy wf) ol 31 W1 B § | e ford “t ! id 0 \ ’h ted t i ' t that by Indenture dated
G - — - e sal wners) ave represented 10 my client that Dy Inaenture aate
aganpreetkaur Bright & Shri Vineet Kumar| 16-12-2021 [28.02.2022 [Flat No 1206 12Th Floor A Wing, Rs. Il ge ot WW%W e @) IR 2 By | " . X . .
GulatiA/C No 0117675100058186 Sausalito Kia Park Chsl, Mumbai, | 21,34,382.00 : ; ) 17.03.1956 The Kanjur Co-operative Housing Society Ltd. being Lessor
e Maharashtra, Pin: 400058 = Xl ST daREe http://jharkhandtenders.gov.in % T 1 ST e & | wrlurei® s demised unto Dr. Ramchandra Krishnaji Gokhale as Lessee property being
ate: 03.03. - . ’ . .
Place- Mumbai Authorized Officer, IDBI Bank Ltd PR 265114 Drinking Water and Sanitation(21-22).D Yiel U4 ¥aowdl YHUS Al allthat plot of land situate at Kanjur, Greater Bombay, Taluka South Salsette,

in the Registration Sub-district of Bandra admeasuring 533.33 sq. yards
bearing Plot No. 1 together with the dwelling house and outbuildings erected
thereon more particularly described in the Schedule hereunder written
(hereinafter referred to as “the said property') for a period of 999 years and
after demise of the Shri Ramchandra Gokhale, the said Owners are the
lessees of the said property. The said Owners are negotiating with my clients
to grant irrevocable re-development rights for and in respect of the said
property in favour of my client.

Any person or persons having any claim, demand or share in respect of
the said property described herein below or any part thereof either by way of
sale, lease, sub-lease, tenancy, leave and license, development right,
mortgage, charge, lien, gift, exchange, release, trust, maintenance,

H.0.:- 172, Shraddhanand Peth, South Ambazari Road, Nagpur-440 010. Mob. No. : 9158884856
o1 Branch : Madhuri Co. Op. Housing Society, Sector 6, Airoli, Navi Mumbai Mob.No. : 9820074965

Appendix - IV [Refer Rule 8(1)] POSSESSION NOTICE ) (Forimmovable Property

Whereas the undersigned being the Authorised Officer of the Tirupati Urban Co — operative Bank Ltd. under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 (54
of 2002) and in exercise of powers conferred under Section 13 (12) read with Rule 9 of the Security Interest (Enforcement) Rules, 2002 issued demand notice on dated mentioned in column 4 of the present notice calling
upon the borrower/ mortgagor/ guarantor whose names are mentioned in column 3 of present notice to repay the amount mentioned in the column 4 of the present notice within 60 days from the date of receipt of the said
notice. The details of which is as under.

1 2 3 4 5 6

Notice is hereby given to Public at large that Mr. Jagdesh
B. Jﬂ[li is member of the 5 Jolly Bhavan, 3 of Plot No.

1, 16th Cross Road, Khar (w), Near Union Bank,
V[umbal 400052, He is holding 100% share in the said
flat and further more is in use and occupation of the said
Flat / Property. Therefore if any person having any claim,
or right, charge, interest, objections in the said Flat /
property or part thereof by way of inheritance, share, sale,
mortgage, lease, lien, license, gift, possession or occupation

TIRUPATI URBAN CO-OP BANK LT

c.No.| Balance  |Name ofthe Borrower/Co-borrower / Guaranter Demand Notice | Possession | DESCRIPTION OF SECURED ASSETS or objetors to the transfe of the 8070 hares and nterest b : :

N Outstanding Rs wer/ wer/Gu date & Amolnt dalel ofthe Mr. Jagdesh B. Jani Member inth captalpropety bequest, mhentance, possession, occupgtl_on,l Memorandum _of
u ing hs. u — of the society, how so ever or thenvise is hereby required Understanding, arrangement, easement, beneficial interest or otherwise

175/4_| 73,68,031.80 |(1) M/s . H.A.Enterprises proprietor Shri Harish Mahadeorao Phalke (|  08/052019 25/02/2022 | Schedule - 1: Residential Flat No. 104 on {0y the same o ndersigned nwrtng witina period |~ | oW 0ever, are hereby requested to make the same known in writing to the
17117 1,82,184.00 [HUF) 104,Mauli Krupa Apartment, Sector No. 9, Airoli, Navi Mumbai-400708. Rs.1,70,82,597.60 first floor admeasuring 575 sq.ft. Carpet| | o715 guys from the publicaion ofthis notice with copies | | undersigned at his office at A-501, Raunak Tower, Opp. Saraswat Bank,
184/12| 40,78,757.20 |(2) Smt. Asha Harish Phalke, 104,Mauli Krupa Apartment, Sector No. 9, in building Sai Darshan Appartments on | fof sich documens. and ather poofs in supprt o his er| | B.P.D. Lane, Naupada, Thane - 400 602 within a period of 14 days from the
As on Village — Dive , Airoli,Navi Mumbai — 400708 (3) Shri Sanjay Dnyeshwar plotNo. 88 Sector -8A, Rabale, Gothvali, (| {/ their daims / objecion for ranser of 80% share and | | date of publication of this notice together with supporting documents duly

31/01/2022  |Kakde, AL -6/4/14, Ashiyana Apartment, Sector - 5, Airoli — 400 708 4. Shri Airoli ) Navi Mumbai Taluka and| [inetestinthe capital  propery ofthe Society. Ifno cims | | notarized as true copy, failing which, claims and/or demand if any, shall be

Registration Sub — District and District —
Thane together with furniture , fixtures and
fittings therein.

| objections are received within period of prescribed above,
the society shall be fiee to deal with the 80% shares and
interest of the Mr. Jagdesh B. Jani Member in the capital
 property of the Society in such manner as is provided
under the bye laws of the Society. The above notice has
been placed by Mr. Jagdesh B. Jani & for the Jolly
Bhavan Society Sd/-
Ady. Manohar P. Mhaskar

Advocate, High Court,

Office: D/604 RNA Courtyard Opp. . V. Doshi Hospital,

Harish Mahadeorao Phalke, 104,Mauli Krupa Apartment, Sector No. 9, Airoli,
Navi Mumbai- 400708 And or 829, Sector no. 18, Kopar Khairane , Navi
Mumbai (5)Shri. Sanjay Tulsiram Kadam, F- 125, Sector No.4, CIDCO
Colony, Airoli, Navi Mumbai — 400 708 (6) Shri. Kiran S. Sawardekar, 302,
Mauli Krupa Building, Sector No. - 9, Dive, Airoli, Navi Mumbai

The borrower having failed to repay the total amount, and deposited only Rs. 1,10,00,000/- in 184/12 & Rs. 14,05,500/- only in 171/17. Hence, notice is hereby given to the borrower in particular and the public in general that the undersigned
has taken physical possession of the property on date mentioned in column 5 and of property described in column 6 of the present notice in exercise of powers conferred on him under Sub-Section 4 of section 13 of Act read with rule 8 of the said
security interest (Enforcement) Rules 2002. According to order of Hon'ble Dist. Megistrate, Thane dtd. 20/03/2020 through Hon’ble Tahsildar Thane on 25/02/2022.

The borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of the Tirupati Urban Co — operative Bank Ltd. for an amount mentioned in
column 2 of the present notice and future interest and expences thereon from 01/02/2022.

deemed to have been waived and/or abandoned.
THE SCHEDULE ABOVE REFERRED TO :

ALL THAT piece or parcel of plot of land bearing Plot No.1, C.T.S.
No.670 admeasuring 450.02 Sq. Mtrs. as per P R card situate at Kanjur,
Greater Bombay, Taluka South Salsette, in the Registration Sub-District of
Bandra a together with the dwelling house and outbuildings erected thereon.

Date : 03.03.2022 Sd/-

Vishwas M. Kulkarni (Advocate)

The borrower s attention is invited to provisions of sub-section (8) of Section 13 of the Act, in respect of time available to redeem the secured assets. ( Nitin Korke ) Dr. Babasaheb Ambedkar Road, Mira Road (East),
Date :03/03/2022 Authorised Officer Thane 401107, Phone No. 3820666127, IN THE COURT OF SMALL CAUSES AT MUMBAI
Exhibit-11
( N\

R.A.E. SUIT NO. 1515 OF 2019

Reliance Enterprises

a partnership firm registered under the Indian
Partnership) Act, 1932, carrying on business

from Bhansali House, A-5, Veera Desai Road,
Andheri (West), Mumbai-400 053

Band han Regional Office: Netaji Marg, Nr. Mithakhali Six Roads,

Ba n k Ellisbridge, Ahmedabad-6. Phone: +91-79-26421671-75

SYMBOLIC POSSESSION NOTICE

ashwinpatel @ bhansaliabs.Com ...Plaintiffs

NOTICE is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and exercise of powers conferred under section Versus
13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorized Officer issued demand notice to the borrower(s) on the date mentioned against the account Chandrakant Ramakant Khandelwal
stated hereinafter calling upon them to repay the amount within 60 days from the date of receipt of said notice. The borrower(s), having failed to repay the amount notice is hereby given Age_A_dU" and OCFUPa“O“ : Not known
to the public in general and particular the borrower(s) that the undersigned has taken symbolic possession of the property described herein below which in exercise of the powers Residing on the First Floor of Khandelwal Estate,
conferred on him under section 13(4) of the said Act read with Rule 8 of the said Rules on the date mentioned against the loan account. The borrower(s) and in particular and the public in situated at Plot No. 116, Saki Vihar Road,

. . . . : . . . Opp. L & T Gate No. 5, Tungwa Village,
general is hereby cautioned not to deal with the property and any dealing with the property will be subject to the charge of the Bank for the for the amounts, interest, costs and charges Powai. Mumbai-400 072 Defendant

thereon. The borrowers'/mortgagors' attention is invited to the provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured asset. To

Name of borrower(s) & Loan | Description of the property mortgaged (Secured Asset) Date of Date of Symbolic |Outstanding Amt. as on The Defendant abovenamed,
Account No. Demand Notice | Possession Notice | Date of Demand Notice WHEREAS, the Plaintiff abovenamed have instituted the above
Mr. Nitin Baban Ghag All that piece and parcel of the immovable property situated at Gaonthan, At 13.12.2021 25.02.2022 Rs.9,38,888.22 suit against Defendant praying therein that The Defendant be ordered
Mrs. Nisha Nitin Ghag Mhaskarwadi, Post-Kolad, Tal. Roha, Dist. Raigad, Maharashtra-402304 and and decreed to handover quiet, vacant and peaceful possession of the
. suit premises viz. "Garden Block" admeasuring about 414 sq.ft. garden
411/1534 bounded by: . -
. and 670 sq.ft. Garage being part of larger property comprising of 3
North: Property of Parshuram U Shingde, East: Property of Madhukar A Ghag, West: acres and 20 gunthas bearing Survey No. 31 (Part), and C.T.S. No.
Property of Vishnu A Ghag, South: Property of Shridhar A Ghag 116, 116/1 to 8, situate at Tungwa Village, Powai, Mumbai-400 072, as
Mr. Krupanshu Mahesh Soni | All that piece and parcel of the immovable property situated at Flat No. 103, area 16.12.2021 24.02.2022 Rs.41,10,843.31 more partlcular_lyl Shown in th? Bough Sketch ann'exed hereto an_d
X . . . . marked as Exhibit A to the Plaintiffs, and further reliefs, as prayed in
Mrs. Jyoti Krupanshu Soni 1155 sq. ft. built up area, 1t Floor, Shivlok CHS Ltd., constructed within NA Survey the Plaint.
411/1880 No. 26/4 Plot No. 2, Near Royal Motor Training Vidyanagar, At Chendhare, AND WHEREAS, the Plaintiffs abovenamed have taken out an
Post/Tal. Alibaug, Raigad, Maharashtra-402201 and bounded by: North: Property of Application on 13th February, 2020 i.e Exhibit No. 10 praying therein
S. No. 26/1, East: Plot No. 1, West: Plot No. 3, South: Internal Road that pending the hearing and the final disposal of the suit, the
- - - K - Defendants and his servants, agents or persons claiming through or
Mr. Vinay Vijay Todankar All that piece and parcel of the immovable property situated at Bharne Gram 15.12.2021 24.02.2022 Rs.14,08,565.15 under him be restrained by a temporary order and injunction of this
Mr. Vishal Vijay Todankar Panchayat, House No. 395 A and B, constructed in Gat No. 7/B/3/1, (area 1-2237 Hon'ble Court from changing the user of the suit premises and/or from
Mrs. Prachi Vinay Todankar | out of which 0-13-70) Bharne, Tal. Khed, Dist. Ratnagiri, Maharashtra- 415709 and using the suit premises in any manner except for residentigl purpose,
405/2439 bounded by: North: Remaining land, East: Land of Mr. Daulat Manval, West: and for such other and further reliefs, as prayed in the application.
Remaining land, South: Land of Mr. Vijay Sirsikar _\{OU_ ARE hereby warned to appear before the I_-Io_n‘ble Judge
presiding in the Court Room No. 13, 04th Floor, Old Building of Small
Mr. Salman Khalil Fakih All that piece and parcel of the immovable property situated at Flat No. 4, 21.12.2021 24.02.2022 Rs.21,65,160.09 Causes Court, L. T. Marg, Mumbai-400 -002 in person or by Pleader
Mrs. Shamshad Khalil Fakih | Grampanchayat House No. 525/4 (775 sq. ft., 930 sq. ft. built up) 1st Floor, duly instructed on 04th March, 2022 at 2:45 pm to show cause against
. . . . the application failing wherein the said application will be heard and
423/639 contructed in Gat No. 46A/21, At Virachi Wadi Area, Near Bhost Grampachayat determined Ex-parte.
Office, Tal. Khed, Dist. Ratnagiri, Maharashtra- 415709 and bounded by: YOU may obtain the copy of the said Plaint and Injunction
North: Bashir Kawale Flat, East: Entry and Common Wall, West: Rahima Bebal Flat, Application from the Court Room No. 13 of this Court.
South: Outside Wall of Flat and Open Space Given under seal of the Court,

this 14th day of January, 2022.
Sd/-
Additional Registrar

Authorised Officer
Bandhan Bank Limited)

Place: Raigad-Ratnagiri
\ Date: 03/03/2022




HaE, THAR, 3 W 2022 | g4 21ivE [

JM Financial Products Limited
7th Floor, Cnergy, Appasaheb Marathe

Marg, Prabhadevi, Mumbai 400025. IJM FINANCIAL
UIN: U74140MH1984PLC033397, Email id: jmfpl.legal@jmfl.com

JM Financial Products Limited invites Expression of Interest from eligible
ARCs for the proposed sale of certain stressed Financial Assets. The sale
shall be on “As is where is and what is where is” basis and “Without recourse
basis”. Eligible prospective investors are requested to intimate their
willingness to participate by way of an “Expression of Interest”.

Kindly refer the website https://jmfinancialproducts.com /Home/ Assets for
Sale for further details
Date : 03" March, 2022
Place : Mumbai

Sd/- Authorised Officer
For JM Financial Products Limited

NOTICE FOR SALE OF STRESSED FINANCIAL ASSETS
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